
Sachin 

18.01.2024 

IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI 
COURT-V 

(Division Bench) 

Item No.-506 
IB-728/ND/2021 

 

IN THE MATTER OF: 

Eicher Polaris Pvt. Ltd. .….Applicant 
 

SECTION 

U/s 59 IBC Order delivered on 18.01.2024 
 

CORAM: 

SHRI MAHENDRA KHANDELWAL, 

HON’BLE MEMBER (JUDICIAL) 
 

Dr. SANJEEV RANJAN, 
HON’BLE MEMBER (TECHNICAL) 
 

PRESENT: 

For the Applicant :  

For the Respondent :  

For the Liquidator  : Mr. Sumant Batra, Sr. Adv., Mr. Varun Kalra, Mr.  

   Nikunj Mahajan, Ms. Nidhi Yadav, Advs. 

For the Intervener  : Mr. Judy James, Mr. Avinash Bhati, Advs.  
 

ORDER 
 

 Ld. Counsel on behalf of the Petitioner Mr. Sumant Batra appeared and 

submitted that the matter (details of which in order dated 30.11.2023) is still 

pending before the Hon’ble NCLAT and the next date of hearing is 09.02.2024 

and therefore submitted that on the basis reasons given in order dated 

30.11.2023, matter may kindly be adjourned. Since the matter is pending 

before the Hon’ble NCLAT and in view of our previous order dated 30.11.2023, 

it would not be appropriate for us to hear the matter at this stage and 

therefore, as requested by the Ld. Counsel on behalf of the Petitioner, list the 

matter on 22.02.2024. 

 

 

     Sd/-        Sd/- 
(Dr. SANJEEV RANJAN) (MAHENDRA KHANDELWAL) 

MEMBER (T) MEMBER (J) 


